| I TEM NO. 57 REG STRAR COURT. 2 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS
Petition(s) for Special Leave to Appeal (Civil) No(s).8425/2010
HAZI SHAFAAT HUSAI N Petitioner(s)
VERSUS
SANJEEDA PARVEEN & ORS. Respondent ( s)
(Wth prayer for interimrelief and office report )
Date: 21/10/2010 This Petition was called on for hearing today.

For Petitioner(s) M. Lakshm Raman Singh, Adv.
M/ Ms. Vasi m A Qadri . Adv.

For Respondent (s) M. Vivek Qupta, Adv.
Dr. S.K Verma , Adv
M.S. K Visen, Adv.’
M . Sanj ay Kr. Dubey, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Respondent No.2 is served by dasti. G anted four weeks time
for filing vakal atnama and counter affidavit. Respondent Nos. 1, 8
& 9 are granted four weeks tinme as a last chance for filing
counter affidavit. Respondent No.10 has refused dasti noti ce.
Hence issue fresh notice by registered post acknow edgnent due.
Take steps within four weeks. If steps are taken, issue notice.
Await return of notice of Respondent No. 10.

List the matter on 9.12.2010.

(Sunil Thomas)
Regi strar
SB



